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made omn behalf
At the request/ef Shri L,Mokapat

3djourned to 8.8.1997 for filiag coqc-e
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I is submitted om behalf of |

Shri L.Mobapatra that coumter will be

filed im course of the day with copy

to learmed coumsel for the etitiomer .

Rejoinder, if amy, witkin two weeks
thereafter., Pogted to 20961997 for
fi ling of rejoimder.

It is submitted om behalf of learmed
counsel for the petitiomer that the argu
coumsel is suffering from bereavement .
In view of this adjourmed to 23.9,1997
for hearing. I the meant ime rejoinder,

if amy, to be filed. L\Ag
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